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 railway  lines  and  undertakings.  It  has
 been  stated  in  this  Hovse  itself  that  the
 all  India  average  of  railway  line  per  1
 lakh  population  ४  11:1  kilometres,  while
 that  in  Kerala  is  only  13  kilometres.  Out
 of  the  total  railwayline  of  65,000  kilometres
 in  the  country,  only  900  kilometres  are
 in  Kerala.  There  is  no  important  railway
 est>blishment  also  in  Kerala,  not  even  a
 railway  workshop.  Kerala  ४  the  only
 state  having  not  even  a  single  railway
 undertaking.

 Now  the  Railway  Ministry  ऑ  proposing
 to  set  up  a  Railway  Coach  Factory  anda
 committee  under  the  overall  cha  of
 the  General  Manager,  Integral  Coach
 Factory,  Perarrbur,  has  been  constituted
 for  the  purpose,  Keralaisa  state  with  most
 acute  unemployment  problem  आ  the
 country.  1  the  proposed  Coach  Factory
 is  established  in  Kernla,  this  will  go  a  long
 way  in  solvingthe  unemployment  problem
 to  a  certain  extent.  Further,  electricity
 is  available  at  cheap  _  rates,  skilled  and
 unskilled  labour  and  all  other  basic  faci-
 lities  and  infrastructure  required  are
 available  in  plenty.  The  Chief  Minister  of
 Kerala  haswritten  tothe  Railway  Minister
 in  this  regard.

 Under  the  circumstances,  ।  request
 the  Rai'way  Minister  to  consider
 pathetically  Kerala’s  claim  and  take  deci. sion  to  establish  the  proposed  Coach
 Factory  in  Kerala.

 (vi)  DBcANALISATION  OF  IMPORT  OF
 RAW  CASHEW  NUTS.

 SHRI  P.K.  KODIYAN  (Advor)  :
 I  wish  to  draw  the  attention  of  the  Govern-
 ment  to  the  relentless  working  of  a  power-
 ful  lobby  sponsored  by  an  influential
 section  of  private  cashew  manufacturers
 of  Kerala  aimed  at  decanalisation  of  the
 import  of  raw  cashew  nuts.  The  Cana-
 lisation  of  import  of  cashewnuts  through
 Cashew  Corporation  of  India  was  intro-
 duced  in  1970  on  the  basis  of  the  reco-
 mmendations  made  by  an  export  ceommi-
 ttee  appointed  by  Government  of  India.
 Prior  to  canalisation,  fierce  competition
 prevailed  ४  the  industry  which  had
 resulted  in  the  ruination  of  a  large  number
 of  units  throwing  out  hundreds  and  thou-
 sands  of  employees  out  of  employment.
 It  was  to  save  the  industry  from  this
 cut-throat  competition  that  canalisation
 of  import  and  distribution  of  raw  nuts
 on  an  equitable  basis  were  introduced.
 Imported  raw  nuts  were  distributed  to
 each  factory  on  the  basis  of  the  number
 of  workers  employed.  Payment
 of  minimum  wages  and  other  statutory
 benefits  to  workers  was  also  a  pre-condi-
 tion  for  eligibility  of  raw  nuts  allocation
 by  C.C.I.  safeguards  have  been
 put  into  effect  to  ensure  a  measure  of
 stability  in  the  industry  and  to  protect
 the  legitimate  interests  of  the  workers.
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 The  move  to  decanalise  the  import will  cut  at  the  very  root  of  these  controls
 and  regulations  ard  will  revive  the  old
 ruinous  conpeitition  with  all  its  disas-
 trous  consequences.  The  Kerala  Cas-
 hew  Development  Corporation  which
 constitutes  uke  lurgest  single  unit  in  the
 whole  cashew  processing  industry  in  the
 country  und  which  runs  34  factories  with
 a  complement  of  36,000  workers  has
 strorgly  opposed  decanalisation.

 Even  though  there  has  not  been  any
 basic  change  in  the  policy  of  the  goverr-
 ment,  Certain  recent  developments  have
 created  apprehension  in  the  minds  of  the
 cashew  workers  and  the  people  at  large
 about  the  continuance  of  the  policy  of
 canalisation  ०  import  of  cashew  nuts.
 The  sharp  fall  in  the  import  of  cashew
 nuts  by  CCI  in  the  current  year  and
 at  the  same  time  certain  private  processors
 succeeding  in  importing  nuts  through
 special  permission  etc.  have  strengthened
 this  apprehension.  Therefore,  ।  request
 the  Government  to  reject  the  demand  for
 decanalisation  of  import  and  instead
 strengthen  and  improve  the  actitvities
 of  the  Cashew  Corporation  with  ९  view
 to  ensure  maximum  amount  of  import
 of  raw  nuts.

 (vii)  INCLUSION  OF  SOME  MORE  CASTES
 UNDER  THE  CATEGORIES  OF  SCHEDULED
 Castes/ScHEDULED  TRIBES.

 SHRI  SURAJ  BHAN  (Ambala)  ह
 Under  Rule  377,  with  your  permission,
 I  want  to  make  mention  of  an  urgent
 matter  of  public  importance,

 There  is  persistant  demand  from  sche-
 duled  caste  and  scheduled  tribes  from
 all  corners  of  the  country  that  the  pro-
 vision  of  the  Constitution  pertaining
 to  reservation  in  services  and  other  eco-
 nomic  and  educational  concessions  are
 not  being  implemented  in  spirit.  But
 there  are  numerous  other  unfortunates
 who  inspite  of  being  real  member  of  the
 scheduled  castes  and  scheduled  tribes
 families,  are  not  recognised  as  such,
 As  a  result  of  which  they  cannot  even
 put  in  their  claims  for  such  concessions.

 The  ‘Dhobies’  are  not  recognised  as
 scheduled  castes  in  several  parts  of  the  couns
 try  inspite  of  their  uncleam  occupation.
 Even  the  Balmikies  of  Andaman  and
 ‘Chirmars’  of  Kerala  are  not  recognised
 as  scheduled  castes.  More  than  40  lakh
 scheduled  tribes  working  in  tea  gardens
 of  Assam  alone  are  not  included  in  the
 list  of  scheduled  tribes,  Similar  is  the
 position  in  other  parts  of  the  country,

 On  top  of  it  there  are  some  influential
 and  affluent  communities,  who  though
 never  suffered  from  any  social  stigma  or
 hatred  and  were  never  subjected  to  any
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 atrocities  have  been  in  the  list  ४  sche-
 duled  castes  and  scheduled  tribes  and
 are  for  long  usurping  the  rights  and  con-
 cessions  of  these  downtrodden  communities
 in  several  states,

 Keeping  in  view  the  above  facts,  a
 Joint  Committee  of  both  the  Houses  of
 the  Parliament  was  constituted  in  the  year
 1978  for  revision  of  the  list  of  scheduled
 castes  and  scheduled  tribes  in  all  States
 and  Union  territories.  The  said  commi-
 ttee  had  completed  about  3/4  of  its  work.
 {t  had  to  submit  its  report  in  the  winter
 session  of  Parliament  in  1979,  but  it  could
 act  do  so  because  of  early  dissolution  of
 Lok  Sabha  in  the  year  1979.

 Being  former  Chairman  of  the  said
 Gommittee  I  can  say  without  any  fear  of
 contradiction  that  about  one  crore  real
 scheduled  castes  and  scheduled  tribes
 have  not  been  included  in  the  list  of  sche-
 duled  caste  and  scheduled  tribes,  ।,
 therefore,  appeal  to  the  House  and  the
 Home  Minister  that  in  order  to  undo
 the  prolonged  injustice  done  to  these
 poor  people,  a  fresh  Joint  Committee
 may  please  be  constituted  for  revision
 of  the  said  lists  with  direction  to  utilise
 the  findings  of  the  previous  Committee
 and  submit  its  report  in  the  1st  week  of
 monsoon  Session  of  the  Parliament  in  the
 year  1081 ,

 (viii)  MoprrnisaTion  OF  FETILISER
 FACTORY  RUN  BY  FERTILISER  CORPORATION
 or  InpiA  at  GoRAKHPUR.

 थी  महापौर  प्रसाद  (बाँस गांव  )  :  सभा-

 पति  महोदय,  भारतीय  उर्वरक  निगम  द्वारा

 स्थापित  गोरखपुर  में  खाद  के  कारखाने के

 नवीनीकरण के  सम्बन्ध  में  निम्न  निवेदन  है  ।

 यह  खाद  का  कारखाना  गोरखपुर  में

 काफी  दिनों  से  बना  हुमा  है  और  कार्य

 कर  रहा  है  ।  किन्तु  इस  समय  जबकि

 देश  में  उवेरक  कीअधिक  आवश्यकता है,

 इस  कारखाने  की  उत्पादन  क्षमता  कम

 हो  गई  है  कौर  दिन  प्रतिदिन  कम  होती

 (Eviction  of  Unauthorised
 Occupants)  Amdt.  Bill

 बेकारी  की  समस्या  जटिल  हो  जायेगी

 जैसी  कि  सुन्दरी  कारखाने  की  हालत  हुई  है  ।

 नया.  कारखाना  लगाने  के  लिए  भूमि,  श्रम

 शौर  पूंजी  की  व्यवस्था नय.  तरीके  से
 करनी  पड़ती  है।  लेकिन  यह  कारखाना

 कार्य  रूप  में  हैं  केवल  पुराने  उपकरणों
 को  ही ठीक  करना  है।  इसलिए  कम  पूंजी

 में  ही  इसे  नया  रूप  प्रदान  किया  जा
 सकता है  ।

 PUBLIC  PREMISES  (EVICTION  OF
 UNAUTHORISED  OCCUPANTS

 AMENDMENT  BILL-Conid.

 MR.  CHAIRMAN  :  The  House  will
 now  take  up  further  consideration  ०  the
 following  Motion  moved  by  Shri  Bhishma
 Narain  Singh  on  the  3rd  December,  1980,
 namely  :

 “That  the  Bill  to  amend  the  Public
 Premises  (Eviction  of  Unauthorised
 Occupants)  Act,  1971,  be  taken  into
 consideration.”

 Shri  Suryanayan  Singh  of  the  CPI
 was  speaking  and  he  had  already  taken 6  minutes.  He  will  continue  his  speech.


